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VENKATESWARLU): (a) to (d) The 

facilities to be provided in the Counter Magnet 

Cities under the NCR Plan essentially relate to 

the developn:ient of infrastructure for shelter, 

environmental improvement and economic 

activities. 

To wards this the State Govemments 

required to finalise a development 

plan comprising a list of projects as well 

as the annual action plans. A 

development fund' is constituted for each 

of the counter magnet cities for 

undertaking the projects under the 

development plans through long term 

loans provided by the NCR Planning 

Board with matching share from the State 

Govenmients. This is in addition to the 

normal developmental activities 

undertaken by the State Govemments through 

their own budgetary resources. 

As the contribution by the NCR Planning 

Board to the Development Fund is dependent 

upon the requirements projected by the States 

for the cities incorporated in the plan which are 

vetted and approved by the Project Sanctioning 

Committees, the progress of the 

implementation of ongoing projects and the 

matching share provided by the State 

Government, no ceiling/time limit has been 

prescribed on city basis. 

So far, the amount released towards the 

development fvnd of the Counter Magnet 

Cities by the NCR Planning Board is as under 

:- 

Rupees 

in crores 

(i)     Bareilly (Uttar Pradesh) 4.0 

(si)    Kota (Rajasthan) 2.0 

(iii)   Patiala (Punjab) 1-0 

(iv) Gwalior (Madhya Pradesh) 10 

(v)    Hissar (Haryana) NIL 
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